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OFFICE OFTHE PRINCIPAL l)IS'I‘RlC'l' & SESSIONS JUDGE CUM SP1-ZCIAI. JUDGE, PC
ACT, CBI, ROUSE AVENUE COURT COMPLI-IX. NEW 1)!-11.111

CIRCULAR

A communication has been received from the I lon'ble I-ligh Court of Delhi. New Delhi mentioning
that an ll’ address belonging to Rouse Avenue Court Complex was found to be communicating with

external suspicious IP Adress by way of accessing unwarranted websites. through leased line network of
this ofliee.

Further, it has been noticed that despite several directions. some of the oflicials are using their
personal laptops/tabs having pirated/unlicensed windows operating system and connecting personal mobile

phones to the network using inbuilt hotspot facility in the computers. Such practice poses a security threat
to the leased line.

Consequently, all the officials posted in the Courts and Branches l'unctionin_g in Rouse Avenue

Courts Complex are hereby strictly directed not to use pirated/unlieensed/counterfeit copy of windows
operating system in the Court Complex and only utiliwe Ubuntu operating system as directed by llon'blc

eCommittee, Supreme Court of India. 1-‘urther, ofticials are directed to t'el‘rain from connecting their
personal mobile phones/laptops/tabs to the network/leased line using hotspot of the computer system.

Internet connections in the ollice are provided solely for accessing officials tnailsitvebsites/CIS
and conducting Video conference. Stallmcmbcrs must not visit any websites other than those required for
official purposes.

Violation olthe afo|'esaid directions shall be viewed seriously which would entail strict disciplinary
action against the crring officials as per rules.

This issues with the prior approval of Ld. Principal District & Sessions Judge cum Special Judge
(PC Act). CB1. Rouse Avenue Courts Cotnplex, New Delhi. /_\ 3
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(Atul Krishntl Agra ta

Special Jttdgc (PC\\-et7?CBl-I9
Oflicer In-Charge (Computer Branch)

I 03$ Rouse Avenue District Courts, New Delhi
5'5 --' /

M3 - ,5) 5'/J-Q/.7¢'.?(
No.____ {Computer BranehIRACCl2tl2(i Dated: ....fi_;{._..é;.l/_n_0¢pZ
Copy to:

l. All Ld. Judicial ()lTcers. Rouse Avenue Cuurt Complex with a request to direct the staff under
their control to comply with the circular.

2. Branch In-Charges of all Branches at RACC. New Delhi
3. PS to l.d. Principal District & Sessions Judge. RACC. New Delhi

4. Reader to the undersigned.
S. R & l to upload on Layers.

/.-\ Website Committee, ‘l'is llavari Courts. Delhi (for uploading on website).

7. Guard file. _ If -/'
._.f.‘ ~ {O‘l'ticer tk-r(f:}r'i'

_ “' t_~,A,\ Computer ranch.
. ""§"£>-'\ Rouse Avenue Court Complex,
ll) l,Q> "Q New Delhi

rélav FEB art at
e~.r/

_ -gs
I 1 Q

. _ \\ 1
--T-1'

K

{<3

nitrite


